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Open Court 

CENTRAL .ADMINISTRATIVE TRIBUNAL 
ALLAHABAD BENCH : ALLAHABAD 

Original Application No.1075 of 2004. 

Monday, this the 20th day of September ,2004. 

Hon 'ble Mr .. A.K. Bhatnagar I J.M. 

Raj l<umari Gupta, 
W/o Shr i N .L. Gupta, 
Assistant3 
Indian Veterinary Research 
Institute Izatnagar, Bareilly, 
287 Janakpuri, behind Ansari 
Market, Bareilly. 

(By Advocate : shri G .. p.s. Mishra) 

••••.• Applicant. 

Versus 

Respondent No.1 ~ 
C ' ., - 

Name and Desigaa,tion Union of India through 
President, Indian council of 
Agriculture, Research Krishi 
Bhawan, New Delhie 
Indian council of Agriculture 
Research Kr ishi Bhawan, New 
Delhi. 

• . 

Office Address " • 

Address for service or 
order : -do- 

Respondent No.2 

Name and Designation secretary, Indian. council of 
Agriculture Research Krishi 
Bhawan, New Delhi. 

Indian Couneil of Agr icul tur e 
Research Krishi Bhavan, 
New Delhi. 

Office Address . • 

Address for service 
or order -do- 

~~spon~t No.3 

Name and Designation : Director, Indian Veterinary 
Research Institute, Izatnagar, 
Bareilly (U&.P.). 

Indian Veterinary Research 
Institute. Izatnagar·.,. Bareilly. 

Of £ice Address • . 

Address for service 
or order . . -do- 
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Reseon,s\ent Not.! 

Name and Designation 

Office Address . . 

Assistant Administrative Officer 
Establishment section -I,. Indian 
Veterinary Institute Izatnagar, 
Bareilly. 
Asstt. Administrative Officer 
Establishment section -I. Indian 
Veterinary Research Institute 
Izatnagar,. Bareilly. 

: 

Address for service 
or order : - -do- 

(By ·Advocate : shri B.B .sirohi) 

0 R D ~ 

~on 'ble Mr. j,;.;_K. Bhatnasai;:,,.. __ J.M.!... • • 

By this OA filed under section 19 of A.T. Act,. 1985,. 

the applicant has prayed for issuing a direction to 

respondents to consider the applicant's grievances as 

contended in her representation dated 2.6.2003,. 29.7.2004 

and lf.8.2004,. with a further direction to promote the 

applicant on the post of Asstt. Ad.minis tr ative Officer. 

2. The case of the applicant in brief is that she 

was ap.pointed as L.D~C. on 7-7-1966 and thereafter 

promoted as senior Clerk in 1973 and again promoted 

as Assistan~ from 1-10-1988. She was again promoted 

as Assistant Administrative Officer by the Departmental 

Promotion committee on 10-1-2002. She sent a letter on 

19-1-2002 that she is unable to join at Mukteswar. the 

place of posting. On receiving this letter the respondents 

cancelled the promotion of the appli.cant for one year 

by order dated 29.1.2002. Vide memorandum dated 30.3.2002 

issued by the department it was specifically mentioned that , 
she has to wait for one year only aft;er that h~t case may b4 

placed before Departmental Promotion committee. The 

applicant sent revion against her grievances 
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to the respondents but no decision was taken by the 

department so far. hence she filed this OA• 

3. Learned counsel for the applicant further 

submitted that two posts of Assistant Administrative 
·- .... 

office:r:s who L had • ref.ired on 1.4.2003 have fallen · ., 
being 

vacant and the case of the applicant id considered by 
the department timely then she may get ttier.., promotion 

before her superannuation. The applicant is going to 

retire on 30.4.2005. Learned counsel further submitted 

that six posts of Administrative officer are still 

iying vacant in the department. 

4. Without going into the merit of the case I 

deem~vfit appropriate to issue a direction to competent 

Authority i.e. respondent l\!Oe3 to decide the represen- 
. of · tne a ppl ica nt 

tation/dated' 2.6.2003 followed by reminder dated ,S.7.2004 

& 13.8.2004 within a specif~ed period. considering all 

the points taken in the representation by the applicant. 

Learned counsel for the respondents has no objection if 

the representation of the applicant is decided as per 

rules. 

s. In the facts and circumstances~ the case is 

finally disposed of with a direction to respondent N:>.3 

to decide the representation of the applicant dated 

13.8.2004 duly received in the office on 17.8.2004 by 

a reasoned and speaking order within a period of three 

months from the date of receipt a copy of this orde1a. 

NO costs. v/ 
Member (J) 

~/ 


